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New Delhi,the 21si July, 1978.

NOTIFLCAZILOX

G.S.R. .- In exercise of the
powers conferred by section 10 of the Dadra and Nagar Havell
2ct, 1961 (35 of 1961), the Central Government hereby extends
to the Union territory of Dadrs and Nager Heveli, the
Maharashtra Sale of Trees by Occupents belonging to
Soheduled Tribes (Regulghion) Act, 1969 (Mgharashtra fict
XXIII of 1969), gs in force in the Stezte of Mahareshira
st the date of this notification, subject to the following
modi ficstions, namely -

MODIFICATIONS

1. Throughout the #ct, unless otherwise directed
in this notificationg= ;

(2) for the words "Stste Government',
wherever they occur, the word " pdmini strator®
shall be substituted; ;

(B) for the word "Collector" wherever. it
oceurs, the words "Deputy Conservator"
shell be substituteds

o. - TIn section 1, for sub-section (2), the following
sub-sections shall be substitubed, namely 3=

n(a) Tt extends to the whole of the Union
territory of Dadra and Nager Heveli.

(3) It shsll come into force on such date
as the 2Administrator mey, by notificetion in
the fo]_CJ_ E‘:.l C'Bzetteg appointnnt

3s In section 24-
(a) in sub-section (1)3“
(1) for clauses (a),(b) and (c), the following

clsuses shall be substituted, namely s-

t(g) "Administrator" means the administrator

of the Union territory of Dodrs and Nagar Havell
appointed by the President under article 239

of the Constitution;

(b) "appointed day" means the deste appcinted
under sub-section (3) of section 13

Corl'td.- N !2/-



2 of 1971

2 of 1971

Mah, ZOOMIV

4.

of 1964

2 of 1971

5.

(1)

(v)

(b)

catbor! means the ¢ollector of Dedra
Hev wli g

(cn) "Deputy Copservsator" means the Depuby
Conservetor of Forestes’;

in clsuse (&), =fter the words end figures
B7rdian Forest 2ch, 1927%, the words "buf
docs not inciwde the Depuly Conservetor?
shell be inserteds

clzuse (g) shell omitteds - - v
) :

in clause (1) for the words “Stebe Of
Maharashtra¥y the words "Union territory

07 .Dadrg and Noger HeveoliV shegll be :

supstituted;

for cleuse (i), the following clguse shall be

subgtituted, namely i~

n(§) *trees! mesns trees in the holding of an
occupsnt, but does not inciude the .
trees which exclusively belong to The -
Governnent under sub-secetion (2) cf
scetbion. 24 of the Dadra and Neoger Havell
Lond Revenue 2dministration Regulabion,197135%;

in stb-scetbion (2), for the word "Code", the

words and fipures "Dadra and Nogar Hzveli I.znd Revenue
Administration Regulation, 1971" sheil be subgtituted.

In section 6, in sub-section (1),

(a)

(b)

In section 75~

(a)

Cilggetion 3 of the Mghareshtra Felling of

for the words, brackets and figures

¥ihe commencemcnt of the Meharashira Bale

of Prees by Decupants belonging o Scheduled
Tribes (Regulation) (Amendment) dct, 1974Y,
the wordg “"the appoinbed day" shall be
substituted;

for the words, Tiglures, brackets and letter
9 g 3 ;

Trees (Regulation) Ach, 1964, and where such :
permi ssion is deemed O heve been granted : ﬁ
under sub-gection (1C) of section 3 of that oo
nct, the applicstion shell state such Tact 3
therein®, vhe words and figures “the Dadre ;
and Hager Hevelli Land Revenue pédmird stresbion :
Reguletion, 1971 oand the rules made vhere- *
under' gholl be substitutode. ‘

N .
H

for the words "such aguthority as nay e
preseribed in this behalf", the words
the Collector?! shgll be substitubeds

et a0 a3/~
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(b) for the wOTCGS B appellete gutbhority" s S
the word U coliector” shell be subsbituteds
(c)  for the words "as it thinks", the words
wag he thinke" shell b2 substituteds.
B In section 7i,—

. words "the Commi ssiOoNner of the
1 concerned” and the Wworae

(i) for the

Divisi©

vgommi ssioner of the Division', the
word ncollector” ghell be substituted;

(i) the words "it op and the words
nitself or', shall be omivteds

(b) in sub-section (B) g~

{4 for the word nCommi ssioner” in the two
pleaces where 1t occurs, the word
collector" shall Dse substituteds

(11) the words wit orh occurring in WO places
sheil be omi tt eds -

7 For section 13, the following section shell be
substituted, namely =

npower 13. The Administrator ma¥, BY noti fication
to meke in the Official Gazette, and subject to the
TUleSs condition of previous publication in the

Official Gazetla, meke TUlES for carTrying
spho effect the provisions 5f this fct.”

B Section 14 shpll be omittels
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